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URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Delhi, the 27th June, 2013
No. F.16(4)/UD/W/2012/398.—The following Recruitment and promotion Regulations made by the Delhi
Water Board under clause (m) sub-section (2) of section 109 read with sections 7 and 51 of the Deihi Water
Board Act, 1998 (Delhi Act No. 04 of 1998) vide Competent Authority orders dated 08.04.2011 necessary for
appointment to the post of Doctor (GDO) Grade I in the Delhi Water Board, Delhi are hereby published below for

general information, namely:—




4 DELHI GAZETTE: EXTRAORDINARY [PART 1V

RECRUITMENT AND PROMOTION REGULATIONS FOR THE POST OF DOCTOR(GDO GRADE-) IN DELHI
JAL BOARD, DELHI '

1. Short title and commencement.—These regulations may be called the Doctor {GDQ) Grade Il in Delhi
Jal Board Recruitment and Promotion Regulations, 2013.
2. Application.—They shall apply to the post specified in column No. 1 of the schedule herefo annexed.

3. Number of posts, classification and scale of pay.— The number of posts, their classification and the

scale of pay attached thereto shall be as specified in columns 2 {0 4 of the said Schedule.

4, Method of recruitment, age-limit and other gualifications.—The method of recruitment to the said
posts, age-limit, gualifications and other matters connected therewith shall be as specified in columns 5

o 13 of the said Schedule.

5. Disgualifications .— No persen,-—
(a) who has entered or coniracted a marriage with a person having a spouse living; or
{b) who having a spouse living, has entered into or contracted marriage with any person;

shall be eligible for appointment to any of the said posts:

Provided that Delhi Water Board may, if satisfied that such a marriage is permissible under the personal
law applicable o such persons and the other party to the marriage and there are other grounds for doing so,

exempt any person from the operation of this regulation.

6. Regular service.— Regular service” in relation to any grade means the peried or pericds of service in
the grade, rendered after selection in accordance with the prescribed procedure of selection on long
terms appointment to that grade and shall include any peried or periods during which an officer would
have held a duty post in that grade but for his being on leave or otherwise not being available for holding

such post.

7. Power to Relax.—VWWhere the Government of National Capital Territory of Delhi is to the opinion that it is
necessary or expedient so to do, it may by an erder, for reasons to be recorded in writing, and
consultation with the Union Public Service Commission relax any of the provisions of these regulations

with respect to any class or category of persons.

8. Saving.—Nothing in these Regulations shall affect réservations and other concessions required to be
provided for the Scheduled Castes and Scheduled Tribes and other special categeries of persons in
accordance with orders issued by the Central Government from time to time in this regard.

9. Repeal.—Delhi Administration's Notification FF. 9/1/91-L.SG-RR/8667 dated 10" December, 1991 shall be

superseded from the date of this notification.
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‘SCHEDULE’

RECRUITMENT RULES FOR THE POST OF DOCTOR {GDO) GRADE-, IN DELHi JAL BOARD

a»

]

for determining the age-
limit shall be the closing
date for receipt of
application from
candidates in India, {and

not the closing date

prescribed for those in,

Assam, Meghalaya,
Arunachal Pradesh,
Mizoram, Manipur,
Nagaland, Tripura,

Sikkim, tadakh Division
of J & K State, Lahaul &
Spitt district and Pangi
sub division of Chamba
district  of Hf'macﬁal
Pradesh,

Nicobar

Andaman &
Islands or

Lakshadweep).

{i)

Name of | No. of Classification Pay Band | Whether | Age-imit for  direct | Educational and other qualification
the post post & Grade | selection | recruits required for direct recruits
Pay/Pay or  non-
scale selection
post
1 2 3 4 5 8 7
Doctor 17 Category PB-3, N.A. Not exceeding 35 years. | Essential :
{GDO {2013) | A" Rs. NOTE_1- Relaxable for | {ij A recognize:d Medical qualification
Grade-lf) | «§yp. 15600- Govt  servants  and included in the first or second
ject to 39100 employees of Delhi Jal schedule or Part Il of the third
varia- Grade Pay Board upto five years in schedule (other than Licentiate
ton Rs. 5400 accordance  with  the qualifications) to the Indian Medical
depen- instructions or  orders Council Act, 1956.
dent on issued by the Central Holders of educational quali-
work. Government)., fications included in Part H of the
load. NOTE 2- The crucial date third schedule should fulfil the

conditions stipulated in sub-section
{3} of section 13 of the Indian
Medicat Councit Act, 1956.
Completion of compuisory rotating
interns hip.

NOTE:-Qualifications are relaxabie at

the discretion of the UPSC. for reasons

to be recorded in writing, in case of

candidates otherwise well qualified,

Desirable -

Passed Matriculation

Examination with Hindi/Sanskrit as a

Subject.

A8 ZC[1%-a
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Whether age | Period of | Method of recruitment : | In case of Ifa DPC exists, whatis | Circumstances in
and educational | probation, | whether by direct | recruitment its composition, which UPSC is to
quaiification - [ if any recruitment, or by | bypromotion/ be consulted in
prescribed  for promotion or by :gzgtgt:nggra des making
direct recruits deputation/ absorption and | ¢ which recruitment.
will apply in the % of the vacancies to be | promation/depu-
case of filled by various methods tation/absorption
promotees to be made

8 ] 10 1 12 13
Not 1 Year. By direct recruitment. Category ‘A’ DPC for | Consuitation with

applicable NOTE.— Vacancies | Not applicable Confirmation :— UPSC necessary
caused by the incumbert 1. Chief Executive | on each
being away on deputation Officer, Deihi * Jal | occasion.
or iong itness or study Board ‘
leave or under other 1, Member_ (i;a;ma;‘
czrcumstances for =& Delhi Jai Board ‘
duration of one year or _ Member
more may be filed on 1 Director (A&P),
deputation  basis  from Delhi Jal Board
Officers  under  Centrai — Member
Government hotding
analogous  posts  and
possessing the educational
qualifications  prescribed
for direct recruts under
Col.7.

By Order and in the name of Lt. Governor of National Capital Territory of Delhi,
S.5. RATHOR, Spl. Secy. (Water)
Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications. Delhi-110034.
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